
genir/al administrative tribunal
PRIhCJPAL BEICH

NEW I^IHI

0«A, NO. 814/90

Nevif Delhi this the 25th day of July , 1994

COEAM J

THE roN'ELE m, S. R. ADIGE, JWEKIBER (a)

THE HON'BLE mS, LAiSHMI SWAMBlATHAN, WEMBER

S/Shr i

1. Amar Nath Aggarwal S/0 Lat©
Chajju Ram, Sector 7,
Qr. No. 1232, R.K.Furam,
New Qe Ih i-22.

2, R, K. Rishi S/0 Late Shambhu Dayal,
200, ATibika Vihar , Delh 1-41.

3<i Jagdish Ghander Pant S/0
Late. I* 0* P ant,
No. 143-1X1, Timarpur , Delh i#

4. Panna Lai Gupta S/O Late
Jasina Oas Gupta, 14/142,
Vyas Gall, Bahaduxgarh,

5. Krishan Lai Ubaweja S/0 Gian Ghand,
D/9, Narairia Vihar, New Delhi,

6. Saxup Singh S/0 Amix Singh,
F-2905, Netaj i Nagar ,
Nevsj De Ih i.

7« Ramashwar Ghander Wah ie S/0
Lok Nath Wah is , Al/196,
Jana'qpuri, New Delhi.

8. Darshan Lai Marwoh S/0 R. C. Marwah,
285-2%/B, Gali No.3,
Majlis Park, New Delhi-33c,

9. . KarSiaya Lai S/O Late Uday Ram,
17/937, Lodi Colony,
Nevj Delhi - 110003. ... Applicants

By Advocate Shr i S. M. Rattan Paul

Versus

1« Union of India through
Secretary, Ministry of
I^fence , South Blcck,

' New Delhi.

2. The Secretary, Department of
Peronnel & Training,
Ministry of Personoei, Public
Grievances & Bens ion,
Nortti Block,
Ne vv De Ih i.



/as/

#

- 2

3. The Deputy Secretary (Estt) ,
Ministry of Defence,
DaiSiousi'® Roadj
Nevj De Ih i. •. • Resp onda nts

Nona for the Respondents

ORDER (CHaL)

Shri S. R. A3 Ige , Afember (a) s-

Shr i Rattan Paul, learned counsel f ca: the

applicants states that the relief which tlie applicants

have prayed for has separately been granted, and that

this application be disposed of as having become

infructuous. Ordered accordingly.

( Lakshmi Swaniinath-^ ) ( S. R. Ad^ge )
Member (J) Metnfcsr Xrf


